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& Connected with
' Registration (N.A.) No. 342 of 1988

Ram Swaroop Singh - Applicant.
J it Versus
? 5'5_., i Union of India & annthgr e s 7
_ Connected with 5
iR Registration (O.A.)- No. 336 of 19883
I | ,%. Avadh Lal Applicant.
5 _ Versus '
; 3 iJnion of India ® another Mg - Respondents.
Connected with y
_ Registration (0.A.) No. 347 of 1988
@ Brij lZohan : Applicant.
| Versus g
| Union of India % another Respondents. | i%
Connected with Wy
Registration (C.A.) No. 337 of 1988 ®
Devi Charan ks il Applicant. G
3 ~ Versus ' &
' Union of India & another Respondents. £
g Connected with 3
Registration (O.A.) No. 338 of ‘1988 1 : B
' Shiv Poojan Singh | Applicant. 1 B
lr : Versus : | h
;' Union of India % another —— | " Respondents. ;‘
J Connected with | "
4 | - Registration (0.A.) No. 346 of 19382 :
e Sunder Leal Applicant. & L
X Versus- . r &
Union of India £ another Respondents. ;
X Connected with
Registration (N.A.) No. 340 of 1088 ;
e Purshottam Lal | Applicant. :
| | e . Versus :
Union of India % an@&%&r 2 = 3 Respondents.

Connected with




© Registration (0.A.) No. 333 of 1988,

- LA L]

“‘Mersus
TInion of India ™ another - cane

LT Connected with i g
o Registration (N.A.) No. 334 of 1988 A
Tribhuwan Singh Applicant. .
Y | Versus
f_ Union of India © another Respondems. ‘
| e Connected with
gEds : Registration (D.A.) No. 335 of 1988
o kel . Ramesh Xumar Applicant.
| | : - Versus B
l . Union of India # aﬁother Respondents. i
{-. Connected with'
; Registration (0.A.) No. 332 of 1988. §
Suresh Kumar | R 5 Applicant. #%ﬁ
Versus ""‘“""
Union of India & another Fespondents. :
| Connected with -
Registration (0.A.) No. 344 of 1988 = e
Ranjeet Singh | . Applicant. L :
i ‘ Versus
S Union of India £: another : Reépondent& _ g
Connected with i{.
Registration (0.A.) No. 341 of 1988
- Applicant.
‘ Versus f
: s Respondents. : :
T Connected with | R
i Registration (0.A.) No. 331 of 1988.
? Raj Karan : e Applicant.
s T ' | ' Versus '
: Union of India f: another e Respondents. g

Hon'ble Justice K. Nath, V.C,
Hon'ble K.]. Raman, A.M.

( By Hon. Justice K. Nath, V.C. )
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Sri A.V. Srivastava, learned counsel for the respondents,

in O.As. No.336/88, 337/38, 333/88, 334/85, 335/88% and 331/88 ﬁ"

present. Sri R.K. Nigam, appearing on  behalf of the

has made an application stating that during the pendency of

cas:es;all these applicants have already been reinstated and, therefore
the cases be treated as not pressed. There is a peculiar observation
in the application that the statement of reinstatement may be got
verified from the respondents. ‘We are not inclined to do so. The
applicants ought tb .- know better. The applications are, therefore,

dismissed as not pressed.

A copy of this order may be placed in all the connected

_MEMBER (A). VICE-CHAIRMAN.

Dated: April 18, 1990.
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applications.
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